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CENTRAL ADMINISTRATIVE TR
PRINCIPAL BENC ¥ DEL

New Delhi this the 7th day of May, 1838.

Hon’ble Shri
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shiri Bir Singh,

S/o0 Sh. Sheo Nath,

Gautam Hardware, Mehroli Road,

Raj Nagair-1, .
New Delhi—-45. P Applicant

o~ =8 e R W~V |
{through Sh. Yogesh Sharma, advocaue)

1. Union of I
the Genera
Northern R

New Delhi.

2. The Divl. Raiiway Managser,
ai

{through Sh. P.5. Mahendru, advocate)

The applicant 1s aggrieved by inaction of
the respondents in not considering his .case for
including his name 1in the live casual labour register
oir the purpose of engaéing him sqbsequent?y undeir ths

respondents in prefTerence to- Jjuniors and freshers,

case for regularisation after granting the bshefits of
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barred by limitation. A1l these issues stand examined

67/87

4, The learned counsel for the respondents
Shri Mahendru took me to the details of instiructions
issued by the Railway Board &s at A-4. He drew my

attention particularly +to paras 6 & 7 of the said

CAs, as aforeéaid, were decided. There was specific
mention that the casual labourers who had worked for a
short duration 1ike for a week or a few days 1in
emergencies or for restoration of breaches stc. have to
be considered in terms of the 1instructions of the
Railway Board dated 10.12.84 and that such Tlaboursrs
will not be issued any casuaT fabour card and shall not

be retained on the casual labour registers.

. I have since gone through the pleadings
and perused the rscords and Tind that in two OAs,
namely, 1821/96 & 167/57, the details of the Northern

Railway Circular dated 28.8.87 were examined in detai].

b

S. In view of the above, the OC.A. is

include the name of the applicant in the 1live casual

1%
labour register%(and consider him for re-engagement



oy

32

O

7]
13} ~~
z <
3] ~—
- A
ca 03]
2
) i=
9
w
S

/
/

Vo
Yy

N



